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SHRI GEOGRE FERNANDES: 
KIndly allow an adjournment motion 
Or a discussion. 

SHRI GEORGE FERNANDES: 
What do you propose to allow? You 
are allowing neither an adjournment 
motion nor a discussion. 

MR. SPEAKER: Fir~t see the result 
of statement under Rule 377. (Int<'r-
?'1tptions) • 

12.28 hI'S. 

MESSAG1CS FROM RAJY A SABHA 

SECRE"rARY: Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha:-

(i) "In accordance with the pro-
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con-
duct of Bus'mess in the Rajya Sabha, 
I am directed to return herewith 
the Finance Bill, 1980, which was 
passed by the Lok Sabha, at its sit-
ting held on the 14th March, 1980 and 
transmitted to the Rajya Sabha for 
its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha 
in regard to the said Bill." 

(ii) "In accordance with the pro-
vIsions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, 
I am directed to return herewith 
the Union Duties of Excise (Electri-
city) Distribution Bill, 1980 which 
was passed by the Lok Sabha at its 
sittmg held on the 14th March, 1980, 
and transmitted to the Rajya Sabha 
for its recommendations and to 
state that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said Bill·' 

(ill) "In accordance with the pro-
visions of sub-rule (6) of rule 188 

TC&'I'4ptW (CA) 
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, 
I am directed to return herewith 

• the Assam Appropnation (Vote on 
Account) Bill, 1980, which was 
passed by the Lok Sabha at its sit .. 
ting held on the 15th March, 1980, 
and transmitted to the Rajya Sabha 
for its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha 
in regard to the said Bill." 

(iv) "In accordance with the pro-
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
eond uct of Business in the Rajya 
Sabha, I am directed to return here-
with the Assam Appropriation Bill, 
1980, which was passed by the Lok 
Sabha at its sitting held on the 
15th March, 1980, and transmitted 
to the Rajya Sabha for its reconl-
mendations and to state that this 
House has no recommendalOns to 
make to the Lok Sabha in regard 
to the said Bill." 

12.30 hrs. 

CALLING ATTENTION TO MATTF..R. 
OF URGENT PtTBr..tC IMPORTANCE 

SUPI'LY OF NUCLEAR FUEL BY THE 
U.S.A. FOR TARAPUR 

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Sir, I call the atteution 
of the Minister of External Affairs to 
the following matter of urgent public 
importance and request that he may 
make a statement thereon: 

"Reported fresh complications in 
the supply of nuclear fuel b,. 
the U.S.A. for Trapur." 

(Interruptions ) 

MR. SPEAKER: We have already 
discussed. The same thing eannot be 
discussed again. Nothing can be dis-


